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IN THE CENTRAL AD%INISTRATIVE TRIBUNAL, JATPUR BENCH,

j JAIPTUR.

m A, No. 736/88 &; Date of decision: 23.9.93
TARA CHAND ¥ : Applicant.
i VERSUS

UNION OF INDIA " : Respondentse.

Mr. M.S. Gupta @ )
K

Mr. S.Pe Bhargavaﬁ

) b

Counsel for the applicant.
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counsel for the respondents.
Hon 'hle Mr. Justice D.L. Mehta, vVice-Chairman
Hon'ble N@. O.P. Sharma, Administrative Member

PER HON'BLE MR. JUCTICE D.L. MEHTA, VICE-CHAIRMANS

The appllcant filed a suit in the court of learned
!

Mmansif, Jalour(West), Jaipur and prayed that the respondents ¥

be directed toO declare the result of the examination held in
the month of Jandary,78.

xl
2. The suit has been £iled in the year 1984 after more

+than 6 years. he second prayer is that Ram Lal was aopomnted
as Khalashi though he failed in the examination and he was

given the grade of Rs. 330-480.

3. The respondents have submitted that there was a mistake
I

in the examlnatlon as the senior most person, Baij Nath Pandey

could not be in tlmated and on account of inadvertence, his

name does not flnd place in the 1ist of successful candidate s,

so the result ofﬂthe examination was not declared and the

whole examination was cancelled.

4. The second subm1351on apout Ram Lal is that he is a

member of the Scheduled Tribe whereas rhe apolicant is a

member of the Scheduled caste.

Se There aqe different quotas for different, classes of,
persons, namelyﬁ Scheduled caste and scheduled Tribe and a
person of the S.T., 4f available, can only be appointed
against the reserved quota of S.T. and a person of'sdheduled
Caste | cannot be ap901nted against the reserved guota of S.T}

apart from that, Ram Lal is not a party. For that reason alone,
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also there was a vacancy of the

the applicantchas no ?ase:
. who has failed or who ;

rson and no person of the S.C

S.C. PE
ior to him has been appointed.

has passed oOr whodwas not sen

In such 01rcumstances, the aoplicant cannot claim any right )

¥
of higher salary.:

I
6o The T A.‘;s dlsposed of accordingly, with no order

as to costse.
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Admlnls%ratlve Member




